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ori!inal Application No.513 of 2000.
June 2004.-

Hon'ble Mr. Justioe S.R. SiO!h. v.C.
Ron'ble Mr. D.R. Tiwari. A.M... .

Bac:hchu Lal son of .Narayan r.,al
a,ed aJtout 59 years resident of AViLS Vikas Colony.
350 Mahanand Jalal Na,ar. Shahjahanpur •

•••••••Applicant.
(By Advocate Sri Shyam Kumar)

Versus

1. Union of India.thrQUWh Secretary
Ministry of Defence. New Delhi.

2. Director General ordnanoe Factory.
6 Esplanades East calcutta.

3. General Manater. O.C.F. Shahajahanpur.
ordnanoeelothin, Factory. Shahajahanpur.

4. Sri A.K. Singh Labour Officer O.C.F.
Shahajahanpur.

•••••• Respondents.
(By Advocate : Sri A. Mohile y)

o R D E R.
(By Hon'aLe Mr. JUstice S.R. Sioth. V.C.)

Impugned herein is the rder dated 20.10.1998 .y which
the applicant has ~en compulsory retired from service as a
measure of punishment. List has aeen revised. none appears

heard ~
for the applicant. Yle have LSri A Mohiley learned counsel

for the resp:mdents and perused the pleadings. The applicant
does not appear to have cooperated with the Disciplinary
Enquiry and therefore the Disoiplinary Authority had no
option .~t to proceed ex-parte.

~
2. We find no 1nf.irmity. .. in the decision makinw
process. The impugned order does not suffer frQm any
manifest error. The O.A. fails and is dismissed with
no order as to OGsts.

~MemBer-A.
~-{>.

Vioe Cha1~n.

Manish/-


